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(P.K.SHYATUNDR) 
UICE CHAIRMAN 

CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

ORIGINAL APPLICATION No.262/1994 

TUESDAY, THIS THE 30TH DAY OF NOVEMBER, 1994 

SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIR(1AN 

O.K. Kulkarni, 
5/0. Krishnaji Kulkarni, 
aged about 57 years, 
working as Sorting Asst.(SRO), 
(RP1S) Bagalkot, 
Bijapur District. Applicant 

(By Advocate Shri P.S. Rajaqopal) 

The Post Master General, 
Dharwad. 

The Superintendent, RMS, 
H.B. Division, Hubli-580 020, 

The Director General of Posts, 
.ansaI1a-rg. —Na Delhi. ... - ..:;:.... .::. Respondnts 

(By Advocate Shri N.S. Padmarajaiah, 
Central Govt. Sr. Standing Counsel) 

ORDER 

Having hoard Shri Rajagopal for the applicant, what 

transpires is that the 	 issue now before me is 

also pending before the Supreme Court in SLP No.15081-82/1990. 

2. 	In that situation, all that I should do is to direct 

that the rights of the applicant herein to stand regulated in the 

ght of the decision in the SLP referred to supra. 
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Se o f 
Central Admini ative Tribunaf 

8angalore Bench 

Bangalore 

With this observation, this application stands disposed 

finally. 


